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THE HARYANA PANCHAYATI RAJ (AMENDMENT) BILL, 2012

A

further to amend the Haryana Panchayati Raj Act, 1994.

Be it enacted by the Legislature of the State of Haryana in the Sixty-third
Year of the Republic of India as follows:-

1. This Act may be called the Haryana Panchayati Raj (Amendment)
Act, 2012.

2. After section 45 of the Haryana Panchayati Raj Act, 1994 (hereinafter

"45A. Power to  regulate communication towers.- (1) No person
shall erect or re -erect communication towers in a sabha area
unless he has taken approval from the concerned authority
and sub ject  to such terms and cond itions,  as may be
prescribed.
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(2) The owner  of such  communication to wers shall pay to
the  co ncern ed Gram Pan chaya t s uch  fee,  tax,  du ty or
cess, as may be prescribed.

45B. Pow er to  regu la te c omm erc i al ,  ins ti tut i ona l  and
No pers on  s ha ll run such

commercial, institutional or industrial activity , as may be
prescribed in a sabha area unless he has taken approval from
the concerned auth ority  and subject to  such terms and
conditions, as may be prescribed.

(2) Th e o wn er of such co m m er c ia l, in s tit ut ion a l o r
industrial ac tivity  s ha ll pay to th e  co ncern ed Gram
Pan ch ay a t such fee, tax. duty o r  ces s , as may be
prescribed.

45C. Regularization of existing communication towers and
commercial, institutional or industrial activities.- The
ex is t in g co m m u n ica t io n to wers an d co m m er c ia l,
institutional or industrial activities in a sabha area shall be
deemed to have been regularized under sections 45A and
45B respectively if the owner obtains ex -post facto approval
and fulfills such terms and conditions, as may be prescribed
within a period of three months from the date of publication
of rules framed under this section:

Provided that if the owner fails to obtain ex -post facto approval or comply
with the terms and conditions, such communication tower or activity  shall be
deemed to be unauthorized and action for its  removal shall be taken in  such
manner, as may be prescribed.".

Amen d me nt  o f 3. In sub -section (2) of section 209 of the principal Act, in clause (u),-
S ec tio n  209 o f
Ha r y a na  Ac t  i i  o f

(i) for t he sign " ." ex isting at  the end,  the sign ";" shall be

19 94 substituted;

(ii)

"(v) for regulating the communication towers;

(w) for regulating the commercial, institutional or industrial
activities.",
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STA TEM ENT OF OBJ E C TS AND REASONS

With the growth of industrialization and rapid development in  rural areas,
communication towers arid commercial, institutional and industrial activities are
coming up in villages. However, there is  no provision in the Haryana Panchayati
Raj Act, 1994 or Rules made thereunder, to  regulate such activities. Since there is
no enabling p rovision in  t he Haryana Panchayati Raj Act, 1994 to  provide
regulatory provisions in tht; Haryana Panchayati Raj Rules, enabling provisions
are required to be made in the Act Therefore, it is necessary to amend the Haryana
Panchayati Raj Act, 1994 fo r regu la ting t he  com mu nica tion towers and
com merc ia l, inst itut ion al and indu str ial act ivit ies in  the Sabh a areas of

Gram Parichayats by inserting sections 45A, 45B, 45C after section 45 and by
amending section 209 of the Haryana Panchayati Raj Act, 1994.

Hence, this Bill. ,

BHUPINDER SINGH HOODA,
Chief Minister, Haryana.

Chandigarh :
The 24th February, 2012.

SUMIT KUMAR,
Secretary.
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NIE'NfORANDUNI REGARDING DELEGATE!) LEGISLATION

Clause 3 of the proposed Bill empowers State Government to frame Rules
for carrying out the Act. This delegation of powers to the Executive is of normal
character. Hence, the memorandum regarding delegated legislation as required
under rule 126 of the Rules of Procedure and Conduct of Business in the Haryana
Legislative Assembly is enclosed.
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